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CORAM: HON'BLE MR. SANJEEV KAUSHIK, MEMBER (J)
HON'BLE MR. UDAY KUMAR VARMA, MEMBER (A)

M.P. Sharma, IFS, aged 56 years 'S}o Sh Jagdish Chander holding the
rank of Conservétor of Forests, presently posted as Chief General

Manager, Haryéna ‘Forest Development Corporation, Sector 4,

Yo Tue] i)

. ARPLICANT

VERSUS

1. Union of India through the Secretary, Ministiy of Forest &
Environiment, Paaryavaran Bahiwan, CGO Complex, Lodiii Road,
New Delhi,

2. State of Haryana through the Principal Secretary tc

Gavernment of Haryana, Forest Department, Chandigarh.

3. Principal Chief Conservator ¢f rorests, Haryana, Plot No. 18,
Van Bhawan, Sector 5, Haryana, Panchkula.

4. Principal Chief Conservator of Forests-cum-Managing Direcror,

Haryana Forest Developiment Corporation, Sector <, Panchikuial

o/
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5. Comptroller and Auditor General of India, 9, Deendayai

‘Upadhyay Marg, New Delhi,
6. Principal, Accountant General (Augtg, Hs:wyana, Sector 33,

Chandigarh. S N
7. Burgay of Publig Enterprises, Haryana, secter 17, C!’!aﬁdigagh

through its Managing Director.
8. Sh. Vivek Saxena, IFS, Officer on special Duty, Haryana
Bhawan, Copernix Marg, New Delhi. |

HFS, General Manager, Haryana

9. Sh. Paramjeet Sangwan,

Forest Development Corporation Sector 4, Panchkula
++:RESPONDENTS

sh, Deepak Agnihetri, counsel for respondent ne. 1,
Sh. D.S. Nalwa, counsel for respondent no. 2, 3, & 7.

Sh. D.R.Sharma, for respondent no. 4.
Sh. Barjesh Mittal, counsel for respondent no. 5 & 6

Sh. Praveen Gupta, counsel for respondent no. 8.
None for respondent no. 9.

ORDER (ORAL)

HON'BLE MR. SANJEEV KAUSH];..I.(, MEMBER (J3):-

2. 8h, D.8. Nalwa, learped counsel for respondents nes, 2, 3&7
érgued.that instant O.A has become infructuoﬁs as both the

- impugned orders dated 04.08.2014 (Annexure A-1) and /

.14.08.2014 (Annexure A-2) have been' withdrawn by the 'I

1

respondents vide their order dated 13,10.2014. Both the |

J.

orders produced in the court are taken on record. Copies
1&
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thereof, have been handed over to the counsel for the

applicant.
§h. D.R. Sharma, appearing on behalf of respondent no. ¢,

corperation endorsed the same,

Sh, R.K. Sharma, appearing on behalf of the applicant tego did

not dispute about aforesaid factual position. However, heg
seeks permission to chéll_enge. the order, if néed arises.

Considering that both the impugned orders have been
withdrawn by the respondents/authorities who had issued the
same, the present O,A is dismissed as having been rendered
infructyous. Being independent cause of action, there is no
nged to grant anpy liberty to the gpplicant as he gan ehallenge

the same as per law and rules,

 MEMBER (A)

‘i Dated: 14.10.2014.
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